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 failure  in  order  to  incorporate  modifications

 as  necessary  for  future  vehicles.  The

 programme  of  ASLV  1.4 ॥ 02155  will  continue

 as  per  plans.

 SHRI  5  1rrt.  REDDY  (Mahboob-

 oaa  :  ”  ।  seck  a  clarification  ?

 [  Translation}  नि

 MR,  SPEAKER:  ”  90a  want  a  dis-

 cussion,  you  may  give  a  notice  later  on.  A

 discussion  cannot  be  beld  in  this  म

 (English)

 SHRIS.  JAIPAL  REDDY:  Could  we

 ऑ  ae  clarifications,  Sir  ?

 [  Translation)

 MR.  SPEAKER:  If  you  want  a  dis-

 cussion,  you  may  give  a  notice;  it  cannot  be

 he'd  आ  this  mancer.

 12  10  brs.
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 60  है1.  of  tourist  places  in  Bibar

 and  taciusion  of  the  State  in  the

 tourist  Itinerary  of  V.V.1Ps  visiting

 1 करदी:
 ।

 SHRICP.  THAKUR  (रि(08] :  Sir,

 there  was  8  suggestion  to  start  light  and

 sound  arrangement  depicting  the  history  of

 ancieot  India  म  4a  in  छि। 81,  the

 place  where,  after  excavation,  lot  of

 material  of  Maurya  period  has  been  found.

 This  was  the  place  where  the  capital  of  Shri

 Ashoka  the  Great  was  situated.  There

 were  also  suggestions  12  improve  places  on

 md6i  circu.  Places  like  है8  Srhan

 Gautam  Risni’s  Ashram  and  Jai  Mangal

 Sthan  should  be  developed  as  good

 tourist  spots,  There  were  suggestions  also

 to  make a  road  by  the  side  of  the  Ganges

 and  to  develop  picnic  facilities  on  that

 road  at  Patna.  ।  appears  that  so  far

 nothing  has  been  done  in  thts  direction.

 Recently,  Princess  of  Thailand
 visited

 various  places  in  स  which  are  important
 bee  ee

 *The  speech  was  originally  delivered  in  है 8.0 088...

 |
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 from  the  point  of  view  of  Budhist  religion,

 but  it  has  been  learnt  that  छि। 181  is  not

 included  in  the  tourist  itinerary  for  the

 VVIPs  coming  from  abroad.  This  ४  203-

 bly  decided  by  the  External  Affairs  Ministry

 in  consultation  with  the  Department  of

 Tourism.  1  urge  the  Government  to  include

 Bihar.  in  that  list.

 ||
 Translation}

 (it)  Demand  for  declaring  the  current

 year  a  ‘Co-operative  year’

 SHRI  KRISHNA  8ar  S!NGH

 (Maharajganj):  Mr.  Speaker,  Sir,  1  want

 to  raise  the  following  matter  of  urgent

 public  importance  under  Rule  377.

 Pandit  Jawaharlal  Nehru,  a  great  leader

 of  this  country,  had  recognised  co-operative

 movement  as  the  basis  of  economic  develop-

 ment  of  the  country.  The  co-operative

 movement  of  course  grew  during  his  life

 time,  but  it  got  a  boost  during  the  Prime

 Ministership  of  Shrimati  Indira  Gandhi.

 To-day,  this  movement  has  proved  ७  success.

 11  is  playing  a  useful  role  in  every  field  of

 human  activity  in  the  villages  as  well  as  in

 cities.  The  work  of  loan  disbursement  in

 villages  and  ‘IFFCO’,  the  biggest  factory  of

 the  couvtry  in  the  cities,  is  running  in  the

 co-operative  sector  and  it  is  making  profit.

 42  per  cent  of  the  total  sale  of  fertiliser  is

 being  made  through  the  co-operative  sector.

 The  production  of  sugar  in  the

 co-operative sector  is  commendable.

 A  number  of  points  in  the  20  Point

 Programme  of  our  young  Prime  Minister

 are  linked  with  the  Go-operative  movement.

 The  Government  of  Bibar  has  declared  this

 year  to  be  a  co-operative  year  and  the  bon.

 Chief  Minister  of  Bihar  is  preparing

 ae0e  to  strengthen  ऑ  te  co-operative

 societies.

 We  demand  that  the  Government  may

 please  declare  this  year  as  a  co-operative

 year.  ”  te  same  time  the  co-operatives

 may  please  be  brought  at  par  with  the

 public  and  the  private  sector.

 (iii)  Need  for  Setting  up  an  Atomic

 Power  ।ra०  at  Kaiga  io  हिं 31 0818 98.8

 *SHRI  ४.  4re  RAO  (Chikballa-

 pur)
 :  उप, & ।  few  years  ago,  Karnataka

 ।  ।
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 State  was  producing  electricity  more  than

 its  requirement.  These  days,  the  demand

 for  electricity  bas  increased  tremendously

 and  as  a  result,  the  cities  like  Bangalore

 and  Mysore  are  suffering  from  power-cuts

 which  are  for  more  than  twelve  hours.

 This  has  severely  affected  the  industries  io

 the  State.

 Under  these  circumstances,  it  bas

 become  very  essential  to  set  up  a  huge

 project  in  the  State  to  generate  power.  The

 State  Government  has  requested  the  Centre

 to  set  up  an  atomic  power  plant  at  ‘“Kaiga’

 in  the  North  Canara  district.  The  State

 has  already  sanctioned  120  acres  of  land

 for  this  purpose.

 At  Kaiga,  there  was  only  one  village

 aod  the  people  of  this  village  have  already

 been  shifted  to  another  place.  All  safety

 measures  have-been  taken.  After  comple-

 tion,  this  plant  can  geadérate  3.030  million

 watt  electricity.  Kali  river  hydro-electric

 project  can  serve  as  the  cooling  station.

 Hence,  |  request  the  (का 1, 1.  ७  80  into

 the  matter  seriously  and  to  set  up  an  atomic

 power  plant  at  Kaiga.

 12  15  brs.

 (Mr.  DepUTY  SPEAKER  म  -  (71

 {English)

 (iv)  Clearance  of  Projects  based  on

 recommendations  ०  -0

 Wastelands  Development  9o4

 Sफ़r  CHINTAMANI  JENA  (Bale-

 sore):  [फटा Rule  आ.  1  am  making  a

 statement.

 The  National  Wastelands  Development

 Board  has  recommended,  commercial

 plantation  on  Wastelands  in  the  country

 along
 with  many  other  मा

 for  proper  and  suitable  utilisation  of  Waste-

 lands  in  the  country,  which  if  implemented

 will  not  only  give  a  boost  to  our  economy

 but  also  would  be  a  great  help  to  keep  the

 environment  of  the  country  in  a  very  good

 shape.  The  recommendation  of  the  Board

 mainly  aimed,  primarily  based  in  encourag-

 ing  industry  to  raise  captive  plantations  by

 afforesting  Wastelands  to  develop  effectivé
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 alternative  sources  of  raw  materials,  required

 by  forest  based  industries.  Beskles,  the

 industry  is  also  to  be  encouraged  to  under-

 take  plantation  on  wastelands  and  to  supply

 fuel  wood  and  fodder  to  the  rural  eo

 nity:  Encouragements,  to  private  industries

 to  do  this, is  proposed  ”  ४e  provided  by

 granting  special  permission  under  the  forest

 and  land  ust  laws,  offering  concessional

 finance  and  through  other  fiscal  measures.

 eeoa  by  the  recommendations  of

 the  Nations!  Wastelands  Board,  many

 private  industries  in  the  country,  have

 applied  to  the  several  State  Government,  to

 lease out  such  wastelands  for  commercial

 plantations  and  set  up  industries  based  on

 forest  products,  which  if  accepted,  would

 ४०  @  10०  way  to  strengthen  our  aaa

 and  preserve  environment  pot  only  in  and

 around  such  converted  wastelands,  but  also

 in  the  entire  country,  These  proposals  of

 the  State  Goveraments  have  not  been

 cleared,  causing a  complete  halt  to  this

 significant  proposition.

 1  would,  therefore,  very  द 10451 1]

 request  the  mie  Minister  for  Eaviron-

 ment  and  Forest  to  -o4  clhearance  to

 these  proposals  and  necessary  decision  may

 be  announced  of  the  floor  of  the  House

 accepting  all  the  recommendations  of  the

 Nations!)  ma4  Board.

 ८)  .  .  for  the  same  Pay  Scales  to

 | 14. ह  ia  है 1  हर1  as

 have  been  recommended  for  Central

 (6हका है1  Pharmacists  ण  the

 to  कि 1 1  Pay  Commission

 DR.  A.

 Ceotral)  :

 The  pay  scales  of  Union  Territory

 Pharmacists  and  those  in  Central  Govern-

 ment  were  one  and  the  same  till  the  Fourth

 Ceatral  Pay  Commission  report  was

 released.  7  toat  oea  Pay

 Commission  missed  to  mero  ४  1

 report  that  the  Union  Territories’  -

 ०  will  also  draw  the  same  scale  as  that

 recommended  for  the  Central  Government

 Pharmacists  although  the  recruitment  rules,

 nature  of  job  and  qualifications  of  all  the

 Pharmacists  are  the  same.  In  all  fairness,

 this  disparity  is  un-warranted  and  aimed

 KALANIDHI  (Madras
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